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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF :

DEVIDAS KHATRI ... APPLICANT
VERSUS

UNION OF INDIA AND OTHERS .... RESPONDENTS

OBJECTION TO JOINT COMMITTEE
REPORT DATED 23.02.2023 ON BEHALF
SMT. NIRMAL RANI CHAWILA
REGARDING HER MINING LEASE AT
VILLAGE BANKIPUR, TEHSIL BARA,
DISTRICT PRAYAGRAJ AND WASHING
PLANT AT VILLAGE LAKHANPUR, TEHSIL
BARA, DISTRICT PRAYAGRAJ

I, NIRMAL RANI CHAWLA, wife of late Yogendra Lal
Chawla, aged around 75 years, resident of 11 Church Lane,
Allahabad presently at New Delhi do solemny affirm on oath as

under:

1. That the deponent is project proponent and lease holder

of 48.86 hectare of land at Arazi no. 01, 12 10 24, 26 to 31,

=~ 33, 35 to 49, 62, 65, 66, 67 and 77 at Village Sonauri
KOTA’?;\Qankipur Tehsil Bara, District Prayagraj and Arazi no.
i\ 2 5, 246, 247, 253, 256 to 263 at Village Chatehra

9 pst .
\%"T . 3 ) Bankipur,Chhatahra & Guretha Mines
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Wirmal Rani Chawla
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Gurchata, Tehsil Bara, District Prayagraj for mining of
silica sand from the said lease area. Being the owner and
lease holder the deponent is well aware of the
circumstances and facts of the present case and hence

competent to swear the present affidavit.

That in the joint committee report filed before this
Tribunal with letter dated 23.02.2023 observations are
made against the deponent alleging non-compliance and
violations of the environmental laws and proposing for
imposing of environmental comepnsation. The deponent
has gone through the entire report of the joint committee
and he is, thereafter, giving a reply to the said report of
the joint committee dated 23.02.2023.

That before making the reply on the observations made by
the joint committee in its report dated 23.02.2023 the
deponent herein raises the following preliminary

objections against the inspection report under reply :

Preliminary Objection :

4.1, That it is submitted that the joint committee report
under reply is null and void and deserves to be
rejected being not admissible for the reason that the
same is not in consonance with the order passed by
this Hon’ble Tribunal on 01.08.2022. This Hon'ble

Tribunal has by order dated 17.05.2022 constituted

Eankipur,Chhatahra & Guretha Mines
NV omal Clawd g

Nirmal Rani Chawla
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a high level committee of 5 members consisted of
Regional Directors of MoEF and CPCB, Member
Secretary UPPCB, District Magistrate Prayagraj and
a nominee of India Bureau of Mines as members.
However, the report under reply is not submitted by
the joint committee constituted of members as

directed but of members much junior to them.

That a persual of the report will reveals that the
report is prepared as well as submitted by the
members junior in rank than the ones appointed by
Hon’ble Tribunal. Moreover, a persual of the last
page of report will also reveal that signatures were
also made on three separate sheets on different
dates online suggesting that report was not jointly
prepared and signed but signed by receiving the last
page online and providing the scanned copy of the
same to be attached with the report.

That the report does not contains the signatures of
all the members of the joint committee on all pages
and none of the annexures attached with the report
are signed by the said members, thus making the

same not admissbile.

That it is further submitted that in light of existing
report of joint committee of Divisional

Commissioner, who were also higher in rank to the

Bankipur,Chhatahra & Guretha Mines
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present members, this report looses its authenticity.
Hence, it is submitted that there is no reason for
relying on the said report hence it should be

rejected.

4.5. That it is further submitted that as per the report,
joint committee has conducted field visits on
01.09.2022 and 02.09.2022 and then from
16.11.2022 to 18.11.2022. However, it is submitted
that the deponent is not aware of any such
inspection as neither the deponent was informed of
the said dates or timing and hence the deponent
denies all the allegations made in report on basis of

such inspection in violation of natural justice.

4.6. That even in the report no specific date and time is
given when the joint committee have visited and
inspected the mines of deponent. Also, in view of the
fact that report is not jointly signed it also becomes
doubtful whether entire team or few member of
joint committee have inspected the mines. Thus, the

report desevres to be rejected.

5. Reply to the Joint Committee Report

5.1.  That at the outset the contents of paragraph no. 5 of
the joint committee report is denied. The deponent
Bankipur,Chhatahra & Guretha Mines

Mivomad Chaeolg

Nirmal Rani Chawia
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has nol committed any illegality in her mining
activity and there has not been any non-compliance
by the deponent. It is further submitted that
conlents of the paragraph are general in nature and
does not specifically hold deponent liable for the
alleged non compliances. The deponent is duly
operating her silica sand mines under the lease
renewal granted to him for 20 years. Deponent
submits as under in further reply to the para 5 of the

joint report.

5.1.1.  That the lease of the area for mining of
silica sand was applied for second renewal
by application dated 11.09.2013. The said
application was accepted by letter dated

~08.07.2014 for renewal of mining lease of
silica sand for 20 years from 28.11.2008.
Pursuant to the said a renewal lease deed
was dated 11.08.2014 was executed
between the parties. A copy of the letter
from the Deputy Secretary, Govt. of U.P.
dated 08.07.2014 is herewith attached and
maked as ANNEXURE R-1.

5.1.2. That on 08.07.2014 the deponent was

granted Environment Clearance from the

State Level Expert Appraisal Committee,
Bankipur,Chhatahra & Guretha Mines
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Uttar Pradesh for silica sand mining at
Arazi no. 01, 12 o 24, 26 to 31, 33, 35 t0 49,
62, 65, 66, 67 and 77 at Village Sonauri
Bankipur Tehsil Bara, District Prayagraj
and Arazi no. 245, 246, 247, 253, 256 to
263 at Village Chatehra Gurehata, Tehsil
Bara, District Prayagraj on area of 48.86
hectare. The EC specifically provided for
proposed production capacity of 60,000
tons per anum of silica sand. A true copy of
the EC from the SEIAA dated 08.07.2014 is
ANNEXURE R-2

5.1.3.  That the mining plan for mining in Village
Sonauri Bankipur and Village Chatehra
Gurehata, Tehsil Bara, District Prayagraj
for total area of 48.86 hectare was
approved by the concerned authority on
24.07.2015. The mining plan was approved
for a period of 5 years for a total production
quantity of 60000 tons per annum. A fresh
mining plan was approved by the
concerned authority on 10.01.2020 for a
further period of 5 years. A true copy of the
Ve

2

mining plan dated ¥ 24.07.21015 and

+10.01.2020 is attached herewith and

Bankipur,Chhatahra & Guretha Mines
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marked as ANNEXURE R-3  and
ANNEXURE R-4, respectively.

Pursuant to EC deponent has also obtained
the required permission and CTOs under
the Air and Water Act from the UP
Pollution Control Board for its mining
operations. The deponent has on
18.04.2018 paid a sum of Rs. 1,10,000 and
Rs. 1,10,000 to Regional Officer, UPPCB
towards Air and Water CTOs fee for five
years from 2014 to 2018 and for renewal
fee for 2018 to 2019. Thus, on/20.05.2018
deponent was granted CTO under Air and
Water Act from 30.04.2018 to 31.2.2019.
Thereafter, CTOs under Air and Water Act
from 01.01.2020 to 31.12.2022 was granted
on 29.03.2020. Then a consolidated
consent under Air and Water Act from
01.01.2023 to 31.12.2027 was granted on
15.01.2023. Hence, any allegations in
report to the contrary are false. A copy of
the cheques paid for the CTO from 2014 to
2018 is attached herewith and marked as
ANNEXURE R-5, copy of the CTOs under
the AIR Act and Water Act dated

20.05.2018 is is attached herewith and

Bankipur,Chhatahra & Guretha Mines

Miymal (Lawlg
Nirmal Rani Chawla



1325

8

marked as ANNEXURE R-6, copy of the
CTOs under the AIR Act and Water Act
dated 29.03.2020 is is attached herewith
and marked as ANNEXURE R-7 and copy
of Consolidated consent under the Air and
Water Act dated 15.01.2023 is attached
herewith and marked as ANNEXURE R-
8.

That in addition to the above stated fact it
is pertinent to mention here that there has
never been any complaint or any
proceeding against the deponent for
violation of the emission standards. There
has been no emission of pollutants from
mining more than the permissible limits
and all the necessary steps to keep emission
standards within the limit has been taken,
like sprinkling of water, covering of mined

materials, plantation to keep soil bind

together.

That ex post facto grant of EC was upheld
by Hon’ble Supreme Court in cases of
Electrosteel Steels India Ltd. v.
Union of India, Civil Appeal No. 7576-
7577 of 2021 decided on 09.12.2021,

Bankipur,Chhatahra & Guretha Mines
Niram ol Cha AT

Nirmal Rani Chawia
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>ahawa Plastic Ltd. Dastak NGO, Civil
Appeal No. 4795 of 2021 decided on
25.03.2022, D. Swamy v. Karnataka
State Pollution Conrol Board, Civil
Appeal No. 3132 of 2018 decided on
22.09.2022. The Court has held that that ex
post facto clearances and/or approvals
and/or removal of technical irregularities
in terms of a notification under the EP Act
cannot be declined with pedantic rigidity,
oblivious of the consequences of stopping
the operation of mines, running factories
and plants. In light of the said judgement it
can be concluded that in case where no
violations of emissions standards were
found and CTO was ex-post facto granted
no fault can be assigned to the project

proponent like deponent in present case.

That the deponent has been carrying on the
mining operations in strict compliance of
law and there has been attempt on part of
the deponent to violate any condition of law
in this respect. The deponent has never
mined any area other thanhermining lease.
The report under reply does not point out

any such illegal mining beyond the mining

Bankipur Chhatahva & Guretha Mines
Nivemal Clo\g

Nirmal Rani Chawa
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area as against the deponent. Hence, the
said allegations are not correct. The
allegations also being based on alleged
inspection as objected in preliminary
submission deserves to be rejected. The
allegations against the deponent at pg 258
regarding illegal production in year 2017-18
is incorrect. The Deponent has duly applied
and also made the payment for the CTO,
moreover, there has been no emission
above the standard quanity. Hence,
absence of CTO was mere an irregularity
and not illegality. Moreover, the quantity
specified in the table at page 258 is also not
admitted as the same is not obtained from
the deponent. As evident from page 234 the
entire data of production was allegedly
received on whats app from DMO. Hence,
being unware of the data sent and the
record from which it was sent the deponent

denies the said data.

That even from the observation of the jont
committee in para no. 5.10, 5.11 and 5.16 it
is evident that deponent has not been
mining outside the lease area as since long

mining is being done around the said area

Bankipur,Chhatahra & Gurstha Mines
Nivom ol Uaolg

Nirmal Rani Chawia
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by others. Thus, allegations against the

deponent are baseless and not correct.

That allegations of excess mining in report
under reply is also baseless and general in
nature. The deponent has mined only as
per the conditions and approvals in EC.

The column “x” at page 234 of the report

itself showed hat the deponent has

achieved far less than the proposed tons of
production in each year. Though the
deponent does not confirm to the data
showed, however, being a submission in
report on part of the committee the same is

binding as against the joint committee.

The allegations of non-compliance of EC
conditions, mining plan and CTO by the
lease holder are general in nature and not
specifically against the deponent. Hence,
the same are not admissible. The report
under reply does not specifically points the
conditions of the mining plans, EC or CTO
that is being violated. The deponent still
submits that he has been doing plantation
around the mining area but being a dry

rock region most of plants do not survive.

Bankipur,Chhatahra & Guretha Mines
AMivem o o (4
Nirmal Rani Chawla
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So far as operation of washing plant, dryers
within lease area is concerned the deponent
denies the allegations. However, it is
submitted that neither the EC, nor mining
plan nor CTO of the deponent states any
such condition. Deponent has technically
qualified employees, pillars are also
erected. The photographs of the plantation
activity carried out, sign board is attached
herewith and marked as ANNEXURE R-
9., and ANNEXURE R-10.

That the column no. “xi” at page 234 alleges
about the requirement of DGPS or
Differential Global Poisitioning System not
done by the deponent. It is submitted that
the allegations are misleading for two
reasons, (i) same is not a condition in EC or
mining plan (ii) requirement for DGPS
survey is mandatory for major minerals
only and silica sand is minor mineral. The
other allegation about mining being not
done as per approved mining plan is absurd
and highly incorrect. The report fails to
specifically state the violation committed in
mining as against the mining plan. Laslty,

conditions of mining plan does falls within

Bankipur,Chhatahra & Guretha Mines
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environmental law, therefore, its violation
is delath with under Rule 59 of the U.P.
Minor Minerals (Concession) Rules 1963.
Hence, report under reply has made
observation  irrelevant in  present

proceedings.

That in respect of column no. “xii” at page

234 it is submitted that:

¢ Deponent has done peripheral fencing of

the excavated area and the observation
to the contrary in th report under reply

is incorrect.

» Deponent has provided all the protective

gears to her workers apart from the
safety training. Due to warm and hot
climate workers avoid wearing the same,
however, deponent has strict policy of

employee safety.

* Observation regarding not conducting

monitoring of emission parameters at
site is baseless as the deponent has been
montoring the same regularly while the

report under reply makes merely bald

Bankipur,Chhatahra & Gurstha Mines
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allegations. Six monthly report is also
being sent to UPPCB with the requisite

information.

Deponent is continuously monitoring
the ground water level and its quality. In
compliance of the EC mining activity is
kept above the underground water level

by deponent.

Deponent is storing top soil at a
deisgnated area and also have OB waste

management in place.

It is incorrect that the deponent is doing
mining using JCB. The depth of the
mines are kept with the limits as per EC.
The JCB is only used for the purpose of
loading of mined mineral in the loaders.

Photographs of the top soil storing, OB
Waste management, sprinkling of water is
attached herewith and marked as

ANNEXURE R-11

A copy of the invoice dated 08.09.2022 of

purchase of the safety gears and equipment

Bankipur,Chhatahra & Guretha Mines
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for the workers is attached herewith and
marked as ANNEXURE R-12.

5.1.13.  That in respect of column no. “xiii” at page
235 as no specific obseravation is made in
respect of th depoent hence no reply is
needed. However, a submission in respect
of the CTO has been made in preceedings

paragraphs.

5.1.14. That in respect of column no. “xiiv” at page

235 it is submitted that :

e Deponent denies all the observations at
the outset as the the satellite imagery
does not specifies any geo cordinates or
scale of map to establish the lease area
and extent of mining done. Satellite
imagery establishes nothing except the

geographical changes in past years.

e Satelite imagery in report under report
does not esablish that there has been
any mining outside the lease area or that
the mining outside lease, if any, was
done by deponent.

Bankipur,Chhatahra & Guretha Mines
Nirom a\ Clad g

Nirmal Rani Chawia
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* Regarding non  significant  mining
operations from 2017 to 2022 does not
means any illegality. No fact of mining
outside lease can be established from the

satellite imagery.

e The satellite imagery does not
establishes anything regarding green

belt. Hence, observation are misleading.

The deponent has obtained CTO for mining
of silica sand only as is evdent from the
document on record and he is mining silica
sand inherlease area as per the CTO only.
Observation of CTO being granted for
sand/ morrum is incorrect and contrary to
record itself. The CTO in favour of
deponent, as stated above, clearly mentions
the production capacity which is as per the

EC granted.

The observation regarding extraction and
selling of more than one mineral as
permitted is misleading and incorrect.
There is no evidence on record that the

deponent is involved in any illegal activity

Bankipur,Chhatahra & Guretha Mines
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of extraction and selling mineral other than

silica sand.

5.1.17. In respect of the tallying of the entire
production rasied from the area since the
beginning as submitted in 5.9 of the report
under reply it is submitted that the same is
absurd and without application of mind for
the reason that the same is beyond the
scope of the present proceedings. Further,
under the National Green Tribunal Act 210
the Hon’ble Tribunal is empowered to go
only 5 years back. Thus, tallying data for
40-50 years back is nothing but absurduty.
Moroever, neither the deponent is in
possession of such old data nor is aware of

the mining activity carried out back then.

5.1.18. That in respect of illegal and abandoned
mining pits and spread throughout the area
etc. the said observations are not pertaining
to the deponent hence ought no be read
against him. However, it is submitted that

these observations shows and establishes

~01Aﬁ’ \}:\.: that there has been illegal mining by other
P;K.D‘N;V"g"\\ % perons in the region and the deponent
Advocsis HO@ 1oyt .

\Pm[? %/ ~ being an easy target for being a lease holder
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is made liable for such activities without

any fault onherpart.

That in respect of illegal storage sites (loose
and packed) it is submitted that absence of
storage license under the U.P. Mineral
Storage and Transportation Rules 2018 is
not covered under any of the EC, CTO or
any of the environment laws to be a non
compliance of environmental laws. Hence,
the same is beoynd the scope of these
proceedings. Further, there has not been
any mention that the said storage in any
manner is causing pollution in the region.
Hence, the same deserves to be ignored
apart from general in nature. The
deponent, however, denies that the joint
committee found any of such storage

belonging to the deponent.

In respect of the allegations of pits being
created by leaseholders it is submitted that
the same is false and based on no evidence
at all. The deponent has not made any deep
pit during any time by any unscientific
mining. The allegations being not specific

against deponent deserves to be ignored.
Bankipur,Chhatahra & Guretha Mines
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That at this stage it may be pertinent to
stale that as mentioned in the report under
reply in para 5.10. ecarlier a lease in
perpetuity was granted to Rani Rajendra
Kumar Ba which recited that Pushpraj
Kripa Patra Maharao Raja Kamlakar Singh,
Bara Estate, was ex-landlord and he has
leased out vide registered deed dated
25.7.1947, land of abovestated 46 villages
for quarries of stone, ballasts, kankar,
morung and sand, described in Schedule A.
The said deed was ordered for recognition
by U.P. Government's order dated 15th
December, 1956 in terms of Section 108 (1)
of U.P. Zamindari Abolition and Land
Reforms Act, 1950 (hereinafter referred to
as "Act, 1950") to the lessee. The said
perpetual lease also contained a clause of
enhancement of annual royalty at the end
of every fifty years from the date of
execution of lease to the extent of ten per

cent.

That on the strength of the said perpetual
lease mining activity for various minerals

was carried on by local villagers and others

Bankipur,Chhatahra & Guretha Mines
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on contract basis with Rani Rajendra
Kumar Ba without any environmental

clearances.

In 2013 High Court of Judicature At
Allahabad held perpetual lease deed of
1959 in favour of Smt. Rani Rajendra
Kumari Ba to be illegal and not valid lease
deed under Mines and Minerals
(Development and Regulation) Act, 1957,
under which she was allowed an absolute,
uncontrolled and unrestricted right of
mining in  perpetuity ~without any
restriction so as to virtually conferring
upon her ownership right thereupon except
to the extent of payment of royalty to the

Government.

For more than 50 years a large scale
unmonitored, uncontrolled and unscientific
mining of various minerals was done under
the authority of Rani Rajendra Kumari Ba
which created mining pits in the entire
region. Rani Rajendra Kumari Ba never
obtained any EC on ground of being

perpetual lessee.

Bankipur,Chhatahra & Guretha Mines
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It was only on inlerference by High Court
illegal mining by Rani Rajendra Kumari Ba
stopped in 2013. However, there started
unorganised mining by local people who
have been engaged since generation in
mining since 1940s-50s. The said locals
and unorganised persons now resort to
ilegal mining of various minerals including
silica sand without obtaining lease and

without compliance of any statutory norms.

That at present there are 7 lease holders
including deponent engaged in valid and
legal silica sand mining. However, on illegal
mining by the said local unoriganised
persons the lease holders being the easy
target are general penalised under the
respective Act as the said locals could not
be located or identified. Thus, observations
pertaining to illegal pits and mines are not

attributable to the deponent.

/52 That at the outset the contents of paragraph no. 6 of

the joint committee report is denied. The deponent
has not committed any illegality in operation

ofhersilica sand washing plants in name of M/s New

Triveni Minerals Lakhanpur, Bara, Prayagraj for

Bankipur,Chhatahra & Guretha Mines
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silica sand washing. The contents of the paragraph
under reply in the report are general in nature and
does not specifically hold deponent liable for the
alleged non compliances. There is no other specific
non compliance observed or alleged against the
deponent regarding its wasing plants. Deponent
submits as under in reply to the para 6 of the joint

report.

5.2.1. The washing plants of the deponent M/s
New Triveni Minerals Lakhanpur, Bara,
Prayagraj has capacit of 1500 Tons per
month. The deponent is running her
washing plants in due compliance of the
respective Acts, Rules and provisions
pertaining to Environment Protection. The
CTOs of the washing plant is valid through
26.03.2021 to 31.03.2024.

5.2.2. That no non-compliance was found in
respect of the washing plants of the
deponent by the joint committee as evident

from the report under reply wherein no

specific allegation is made against

deponent.

5.3. That regarding observations about action taken by

local administration none of the FIRs are against the

Bankipur,Chhatahra & Gurstha Mines
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deponent and, therefore, no adverse inference can
be drawan against the deponent on that basis. But
the said FIRs and seizure of 1527.2 cubic meter of
silica sand fortifies the fact that illegal mining is
being done by people other than the deponent as

stated in above paragraphs.

That in respect of the recommensation of
environmental compensation against the deponent
it is submitted that the same is arbitrary and wholly
unjustified. The deponent denies that he is liable for

environment comepnsation on following grounds :

5.4.1. Deponent is one of the lease holders of
silica sand and is continuing operations as
per the lease deed, minig plan, EC, CTO etc.
still the joint committee has recommended
for environment compensation against the
deponent while the locals who are
indulging in illegal mining have been left
out arbitrarily. Non traceability of the said
persons cannot absolve them of their
liability and in the event no environment
compensation could be recovered from
them the same shuld be imposed upon the

erring  officials of the concerned

Bankipur,Chhatahra & Gurethe Mines

Nivemal (hawlg
Nirmal Rani Chawia
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departments for letting them continue

illegal mining.

The computation done at page 253 is
baseless and absurd. The formula applied
by the joint committee is neither scientific
nor admissible. It is submitted without
admitting that for alleged illegal production
of 22098 tons or 14732 m3 @ Rs. 675/- m3
environment compensation has been
determined for 3.31 crore which itself
appears to be sheer absurdity being 3 & 1/2

times its market value.

The deponent submits that there has not
been any illegal mining by him in year
2017-18 and as submitted above in para
5.1.7 CTO was granted to the deponent after
payment of the entire fee for five years and

also granted renewal on deposit of fee.

The deponent also challenges the market
value of silica as taken to be Rs. 675 per m3
by the joint committee. There is no proof or
any evidence to substantiate the said
market value of the silica sand. Hence, the
same is purely based on assumption of joint

committee

Bankipur,Chhatahra & Guretha Mines

Nixmial Clhew Lq
Nirmal Rani Chawia
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The calculation by the joint committee is
mechanical and based on no unscientific
formula. Further, it has been held by
Hon’ble Supreme Court in case of In order
Deepak Nitrite Ltd. v. State of
Gujarat reported in 2004 (6) SCC
402 that in order to levy/ impose
environmental compensation it is necessary
to bring on record the environmental
damage caused by the illegal production.
Joint committee did not state any such

damage.

It is further submitted that joint committee
has taken market value of the alleged
illegally mined mineral to be Rs. 99,44,100.
On the said market value expenses for
mining, CSR, CER, royalty, taxes etc. is also
paid by the deponent which ought to have
been deducted. The charges which the
deponent has already paid and is not part
of her revenue cannot be counted. Further,
the environmental compensation s
determined more than three times of the
said value to Rs. 3.31 cr. Thus, the

deponent is infact in far more worst

BankipurChhatahra & Guretha Mines
Nivamad Clowd e

Nirmal Rani Chawia
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condition that the illegal miners who
merely lost the cost on illegal mined silica
sand on being seized, while deponent is
made to suffer three times the alleged
market value on which he has already
payments to the government, authorities,

labours etc.

5.4.7. That apart from the abitrary, illegal and
unjustified recommendation of
environment compensation it is also
against the economic interest of the society.
Environment compensation to the tune of
more than three times the market value of
mineral will result in extreme financial
difficulty to the deponent leading to the
closure of the business and liquidation of
the assets. Thus, many people directly and
indirectly employed will lose their
livelihood. Consequently, even aid and

support of CER and CSR to people of

nearby region will come to an end.

5.5. That the deponent has washing plant situated at
Village Lakhanpur, Tehsil Bara, District Prayagraj.
The washing plant is situated outside the lease area.

A copy of the Ground Water Authorisation and CTO

Bankipur,Chhatahra & Guretha Mines
Nivomel Chaolg
Nirmal Rani Chawia
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is attached herewith and marked as ANNEXURE
R-13.

5.6. At the cost of re-petition it is submitted that
allegation of mining outside lease area is factually
incorrect inasmuch as it is the specific case of the
deponent that the Joint Committee has neither
demarcated the illegal mining site nor recorded the
statement of villagers during inquiry. There is no
report of any officer from the Department of Mines
and Geology or the Department of Forest that would
indicate any illegal mining being conducted by the
deponent beyond the leased site. The lease site of
the deponent is surrounded by the expired leases
and, therefore, the deponent is not responsible for

illegal mining outside the allocated lease site.

6.  That the Final Report is in nature of recommendations
large focused on regulating the mining operations and
preventing the illegal mining. As submitted hereinabove,
the deponent is a law abiding citizen and has complied
with the requirement of law while carrying out its mining
| operations. If this Hon’ble Tribunal deems it fit to issue

further guidelines, based on the recommendations

submitted by the Joint Committee, for initiating certain

measures to strictly observe the letter of law while

BMW,CMM&GUWMM
Ni‘im al Clawlg

Nirmal Rani Chawla
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operation its mining activities, it would respectfully and

dutifully abide by the same.

7. That the deponent submits that the report under reply
may be considered on the strength of the submissions

made in the preceeding paragraphs.

8. That the documents attached at Annexures to this
affidavit are true copies of their respective ¢ (U HELRALE Guretha Mines
NIYom &q C[’LG(L\)L/O/

Nirmal Rani Chawla
DEPONENT

VERIFICATION

< I, the deponent above named, do hereby verify that the
contents of my above affidavit are true and correct to the best of
my knowledge and belief and legal advice believed to be true by

me. I state that nothing material has been concealed therefrom.

Verified at on this day of January, 2024.
=ankipur,Chhatahra & Guretha Minas
N al Chod g
*mal Rani Chawla
DEPONENT
T » ﬁ\«'/zﬁ /,/é/)é [/‘ LZJ L’ /%
sanitied

\avocate tr ne histher af{ﬁ
sre.true ang correc! yhichis Yere to

serified and atresren

Govt ¢India ) GRAS

ivedi s
Ad:gcate Notary IHe ) AEED BY
Anvocﬁw. :
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ANNEXURE, R-1
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ANNEXURE, R-2

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P,
Dr. Bhim Rao Ambedkar Paryavaran Parisai
Vineet Khand-1, Gomti Nagar, Lucknow-226 011
Phone : 91-522-2300 541, Fax : 91-522-2300 543
" ¢ I:-mail : docuplko@yahoo.chm
To, Wehsite : www.seidaup.com
Smt. Nirmal Rani Chawla,
Owner, 0
11 Church Lane opposite Children Hospital,
Allahabad, U.P. 211002

Refr. Tl Ao Parya/SEACIGS4120] 1ITAM) Date 05 July, 2014

Sub:- Ell\'in‘ﬂ:lxtxclntql Clearance for Silica Sand Mining at Bankipur, Chhatahra and Guretha, Teh.-
Bara, Allahabad, U.P. (Leased Area 48.86 ha.)

Dear Sir,

Please refer to your application/letter dated 09/04/2014 and 18/05/2014 addressed to the Secretary,
SEAC/Director, Directorate of Environment, U.P. The State Level Expert Appraisal Committee considered
the matter in its meeting held on dated 06/06/2014.

A presentation was made by the project proponent and along with their consultant M/s GRC (1) Pvt
Ltd. The proponent, through the documents submitted and the presentation made, informed the committee
that: ’

1- The environmental clearance is sought for Silica Sand Mine at Village-Bankipur, Chatahra and Guretha,
Tehsil-Bara, District-Allahabad, U.P. (Leased Area-48.86 ha).

2- The mining lease was previously granted to Shri Yogendra Lal Chawla S/d Shri Girdhari Lal Chawla for
a period of 10 years with effect from 29/11/1978 to 28/11/1988. The Iesse;,_ﬂad applied for first renewal
of mining lease for 20 years on 25/10/1998. In the mean time, the lessee Shri Yogendra Lal Chawla
expired and since the mine is closed. An application for second renewal of mining lease has been
submitted on dated 11/09/2013. A letter dated 27/01/2014 regarding the renewal of lease has been
communicated by Department of mines and geology to State Govt. with recommendations for grant of
lease in favour of Smt. Nirmal Rani Chawla, W/o of Late Shri Yogendra Lal Chawla. Details of related
Aarazi nos. have been provided as 01, 12 to 24, 26 to 31, 33, 35 to 49, 62, 65, 66, 67, 77 of Village-
Bankipur and 245, 246, 247, 253, 256 to 263 with total leased area 48.86 ha.

3- Proposed production capacity is 60,000 Tons/annum silica sand.

4- The mining leased area located between - 25° 17'24.8" N to 25° 17'58.4" N and 819 39' 50.1" E to 81"
40'17.9 E.

5- The mining will be opencast type and shall be carried manually.

6- A clear gap of 7.5 m will be provided along with the lease boundary as required under MMR, 1961.

7- The quarry planning, slope, height, width and length of the benches will be planned on the basis of
deposit. Since the deposit is very shallow and beds are horizontal, the manual mining is most suitable.

8- Mining will be carried out by bench formation of benches. The height and width of bench in mineral will
be 2.25 m and 3 m respectively. The slope of pit will be kept 45°.

9- Topsoil is scrapped and stored separately to be used for plantation or reclamation after back filling.

10- The mineral would be extracted and brought to the loading point manually. .

11-This project does not attract any of the general conditions applicable on mining projects specified in [1A
Notification 14-09-2006. .

12- During operation the maximum nos. of workers will Be 30-40,

13- The water requirement will be limited to 34.5 KLD which shall be met through ground water.
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E.C for Silica Sand Mining at Bankipur, Chhatahra and Guretha, Teh. Bara, Allat U.P. (Leased Area 48.86 ha.)

14- Mining plan along with progressive mine closure plan for the site has been approved by IBM vide lette
no- UP/Allahabad/SISD/MPLN/R-01/10-11 dated 18/04/2011.

15-The Terms of Reference for the above proposal were issued through letter n0-2004 dated 14/09/2011,

16-The public hearing was organized on dated 11/09/2012 at mining site under Chairmanship of ADM

(Admn), Allahabad. ¢

17- The project proponents have submitted final EIA report after incorporating detils of public hearing

through letter dated 09/04/2014.

18- The Project proposal falls under category — 1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on
06-06-2014), the State Level Environment Impact Assessment Authority (meeting held on 11-06-2014)
has decided to grant the Environmental C_]_'carance to the project subject to the following general and
specific conditions: o
General conditions: '

I. Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technolegy, modernization and scope of working shali again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

2. No change in the calendar plan including excavation, quantum of mineral silica sand, red ochre and ~~
waste should be made.

3. Conservation measures for protection of flora and fauna in the core & buffer zone should be drawn
up.in consultation with the local forest and wildlife department.

4. Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for RSPM, SPM, SO2 & NOx monitoring. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in'clonsulmlion with the State
Pollution Control Board. P )

5. Data on ambient air quality (RSPM, SPM, SO2 & NOx) should be regularly submitted to the State
level impact Assessment Authority UP, MoEF, Regional Office located at Lucknow and the U.P
Pollution Control Board once in six months.

6. Fugitive dust emissions from all the sources should be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points should be provided and

-

.

properly maintained.

7. Measures should be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. should be provided with ear plugs / muffs.

8. Industrial waste water (workshop and waste water from the mine) should be properly coliected,
treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and
31st December, 1993 or as amended from time to time. Oil and grease trap should be installed before
discharge of workshop effluents.

9. Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions
due to exposure to dust and take corrective measures, if needed.

10. A separate environmental management cell with suitable qualified personnel should be set-up under

the control of a Senior Executive, who wil) report directly to the Head of the Organization.

. The funds earmarked for environmental protection measures should be kept in separate account and

should not be diverted for other purpose. Year wise expenditure should be reported to the State level
impact Assessment Authority UP, MoEF, Regional Office located at Lucknow aad the U.P Pollution

Control Board.

Page 2 of 5
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E.C for Silica Sand Mining at Bankipur, Chhatahra and Guretha, Teh. Bara, Allahabad,U.P. (Leased Area 48.86 ha.

12. The project authorities should inform to the MoEF, Regional Office located at Lucknow regarding

date of financial closures and final approval of the project by the concerned authorities and the date
of start of land development work.

13. The MoEF, Regional Office located at Lucknow shall monitor compliance of the stipulated

conditions. The project.authorities should extend full cooperation to the officer (s) of the MoEF,
Regional Office located*at Lucknow by furnishing the requisite data / information / monitoring

reports.

14. The project proponent shall submit six monthly reports on the status of the implementation of the

stipulated environmental safeguards to the State level impact Assessment Authority, U. P. MoEF,
Regional Office, Lucknow, and U.P Pollution Control Board.

15. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom

suggestion / representation has bccn received while processing the proposal.

16. U.P Pollution Control Board should display a copy of the clearance letter at the Rz,;:londl office,

District Industry Centre and Collector’s office/ Tehsildar’s Office for 30 days.

17. The project authorities should advertise at least in two local newspapers widely circulated, one of

which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project hds been accorded environmental clearance and a copy of
the clearance letter is available with the U.P Pollution Control Board and also at web site of the
SEIAA at http://seiaaup.com and a copy of the same should be forwarded to the MoEF, Regional
Office located at Lucknow.

18. Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance from Nationa!

Board Wild Life NBWL) even if the eco-sensitive zone is not earmarked.

Specific conditions:
1.

v o

The environmental clearance is subject to approval of the State Land use:Department, Government
of U.P. for diversion of agricultural land for non-agricultural use. i

The project proponent shall obtain Consent to Eslabhsh from the U.P«State Pollution Control Board
and effectively implement all the conditions stipulated therein.

The environmental clearance is limited upto mining of silica sand only. No washing process of
mineral shall be included under this environmental clearance.

Plan for operational phase as approved by the competent authority shall be submitted.

A clear gap of 7.5 m will be provided along with the lease boundary as required inder MMR, 1961 .
A record of daily production capacity, engagement of man power and transport vehicles should be
maintained.

The mining operations shall be restricted to above ground water table and it should not intersect the
groundwater table.

The project proponent shall ensure that no natural watercourse and/or water resources are obstructed
due to any mining operations.

The top soil shall temporarily be stored at earmarked site(s) only and it should not be kept unutilized
for long. The topsoil shall be used for land reclamation and plantation.

. The over burden (OB) generated shall be disposed off at the earmarked site in accordance with the

approved mine plan. The OB dump shall not be kept active for a long period of time and its phase
wisc stabilization shall be carried out. The OB dump shall be properly terraced so that the overall
slope of the dump shall not exceed 27 degree. The OB dump should be scientifically vegetated with
suitable native species to prevent erosion and surface run off. It shall be ensured that the OB does
not flow into agricultural fields. Monitoring and management of rehabilitated arcas should continue |
until the vegetation becomes self-sustaining. Compliance status shall be submitted to the SEIAA, U,

P. on six monthly basis. ~

- Catch drains and siltation ponds of appropriate size shall be constructed for the working pit, soil, OB

and mineral dumps to arrest flow of silt and sediment into the agricultural fields and the water

Page 3 of 5
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13.
14

20.

N}

22. Di

24,

25.
26.

wn

- The project proponent shall obtain necessary prior permission of the competent authorities for draw!

E.Cfor Silica Sand Mining at Bankipur, Chhatahra and Guretha, Teh. Bara, Allahabad, U.p. [Leased Area 48.86 ha.)
\

bodics. The water so collected should be utilized for watering the mine area, roads, green belt
development etc. The drains should be regularly de-silted particularly after the monsoon and
maintained properly.

Garland drains, settling tanks and check dams of appropriate size, gradient and length shall
be constructed both around the mine pit and the over burden dump to prevent run off of water and
flow of sediments dircctly into the agricultural fields and the water bodics apd sump capacity should
be designed keeping 50% safcty margin over and above peak sudden rainfall {based on 50 years
data) and maximum discharge in the area adjoining the mine site. Sump capacity should also provide
adequate retention peridd to allow proper settling of silt material. Sedimentation pits should be
constructed at the corners of the garland drains and de silted at regular intervals. .

The void left unfilled in the area shall be converted into the water body. The higher benches of
excavated void/mining pit shall be fenaccd and plantation done to stabilize the slopes. The slope of
higher benches shall be made gentler for easy accessibility by local people to use the water body.

Peripheral fencing shall be carried out along the excavated area.
Dimension of the retaining wall at the toe of the OB dump and the OB benches within the mine to
check run-off and siltation should be based on the maximum rain fall data. .
Plantation shall be raised as 7.5 m wide green belt in the safety zone around the mining lease, over
burden dump, around water body, roads etc. by planting the native species in consultation with th_
local DFO/Agriculture Department. The density of the trees should be around 1000 plants per ha.
Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas

A

N
N

prone to air pollution and having high levels of SPM (PM,q and PM, ) such as around crushing and -

screening plant, loading and unloading point and transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters conform to
the norms prescribed by the U.P Pollution Control Board in this regard.

The project authority should implement suitable conservation measures to augment ground water
resources in the area in consultation with the Regional Director, U.P Grourfd Watér Board.

- Regular monitoring of ground water level and quality shall be carried But in and around the mine

lease by establishing a network of existing wells and constructing new piezo meters during the
mmmg operation. The monitoring should be carried out four times in a year i.e., pre-monsoon,
monsoon, post-monsoon and winter and the data thus collected shall be sent regularly to the SEIAA.
If at any stage, it is observed that the groundwater table is getting depleted due to the mining

activity; necessary corrective measures shall be carried out.

of requisite quantity of water (surface water and ground water, if any) for the project.
Suitable rainwater harvesting measures on long term basis shall be planned and implemented in

consultation with the Regicnal Director, U.P. Grou:d Water Board.

- Vehicular emissions shall be kept under control and regularly monitored. Measures shall be taken for

maintenance of vehicles used in mining operations and in transportation of mineral. The mineral
transportation shall be carried out through covered trucks only and the vehicles carrying the mineral

shall not be overloaded.
rilling and Blasting operations shall not be carried out.
Mineral handling area shall be provided with adequate number of high efficiency dust extraction

system. Loading and unloading areas including all the transfer points should also have efficient dust
control arrangements. These should be properly maintained and operated. \

Consent to operate shall be obtained from the U.P Pollution Control Board, prior to start of enhanced
production from the mine.

Liquid waste from toilets etc, should be properly managed so that ground water is not contaminated.
Pre-placement medical examination and periodical nfedical examination of the workers engaged in
the project shall be carried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and displayed at the site and followed accordingly.

Page 4 of 5
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E.C for Silica Sand Mining at Bankipur, Chhatahra and Guretha, Teh. Bara, Allahabad,U.P. (Leased Area 48.86 ha.)

27. Provision shall be made for the housing of labour near the site with all necessary infrastructure and
facilities such as fuel for cooking, sanitation, safe drinking waler, medical health care, créche etc.
28. A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the SEIAA, U.
P. 5 vears in advance of final mine closure for approval.
29. All workers engaged must be covered under ESI as per mines act or under group insurance scheme.
This is to request you ‘o take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular cc;mplmnce reports to the
authority as prescribed in the aforesaid notification.

S

Q-

(J. S. Yadav)

i Member Sccretary, SETIAA
No /Parya/SEAC/654/2011/TA-M Dated: As above

Copy with enclosure for Information and necessary action to:

i. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, IA Division, Ministry of Environment & Forests, Govt. of India, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi.

3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. District Magistrate, Allahabad, U.P.
5. Director, Department of Geology & Mining, U.P. Lucknow. '
6. The Member Secretary, U.P. Pollution Control Board, Gomti Nagar, Lucknow.
7. Copy to Web Master/Guard file. w
S
(DfYR. K. Sardana)
Secretary, SEAC/

Director (I/c), Environment

//TRUE COPY//

Page 5 of §



1353

ANNEXURE, R-3
36

@OPY FOR LESSEE CATEGORY: "B"

(Submitted under Amended UP Minor Mineral Concession Rule 34(2)

WITH

PROGRESSIVE MINE CLOSURE PLAN
(Under Amended Rule 34(6) & (7) of UP Minor Mineral (Concession Rule 1963)

OF
BANKIPUR AND CHHATAHRA SILICA SAND

VILLAGE - BANKIPUR AND CHHATAHRA, TEHSIL-BARA, DISTRICT-ALLA

LEASE AREA-48.86Ha (Forest Land Nil, Non Forest land-48.86ha
LEASE PERIOD: 29.11.1978 TO 28.11.2028
PLAN PERIOD: 2015-16 TO 2019-20

N A
o 001, h})»/‘k'\ Sk

LESSEE

Directorate of Geology and Mining, U.P.

SMT. NIRMAL RANI CHAWL s
o, TS APPROVED

R/O: 11, CHURCH L Nulth / without condition vide letter
OPPOSITE CHILDREN HOSRITAL:L 15, /MP/ | 5~ dazeb 2 1)1 §
ALLAHABAD (U}).

{

' ' - ~ . DIRECTOR
L o -
Prepared By: - Laauine S
RER S
PANKA] PANDE TRy e e,
RQP/DDN/086/95/A Totio, TS

Validity up to 14t February, 2021

[TRUE COPY/|
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37 ANNEXURE, R-4

(Submitted under Amended UP Minor Mineral Concession Rule 34(4)
WITH

PROGRESSIVE MINE CLOSURE PLAN
(Under Amended Rule 34(6) & (7) of UP Minor Mineral Concession Rule 1963

OF
BANKIPUR & CHHATAHRA SILICA SAND MINE

VILLAéE— BANKIPUR & CHHATAHRA,
DISTRICT-PRAYAGRAJ (U.P.)
LEASE AREA-48.86Ha

LEASE PERIOD: 28.11.2008 TO 27.11.2028
PLAN PERIOD: 2020-21 to 2024-25

LESSEE

SMT. NIRMAL RANI CHAWLA

W/0 LATE SHRI YOGENDRA LAL CHAWLA i
R/0: 11, CHURCH LANE, -

ology and “iining. U
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39 ANNEXURE, R-6
U.P. Pollution Control Board
AL CONSENT ORDER
Ref No. - Dated: 20/05/2018
23722/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2018
; i !
To, t
Shri NIRMAL RANI CHAWLA R

M/s SMT NIRMAL RANI CHAWLA (SILICA SAND MINING) /
BANKIPUR, CHHATAHRA, GURETHA, BARA, ALLAHABAD L,
ALLAHABAD

Sub:  Consent under section 21/22 of the Air{i’-rcvcntion and control of Pollution) Act, 1981 (as amended)
to M/s. SMT NIRMAL RANI CHAWLA (SILICA SAND MINING)

Reference Application No. 1719810 Dated : 20/05/2018

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SMT NIRMAL RANI CHAWLA (SILICA SAND MINING). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

2. This consent is valid for the period from 30/04/2018 to 31/12/2019 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

]

-
For and on behalf of U.P. Pollution Control Board

TANZAR ULLAH KHAN S ssresmrmmas s
Chief Environmental Officer (circle-2)

Lnclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Allahabad with the direction to send the
compliance report of consent conditions on quarterly basis.
TANZAR ULLAH KHAN S3sin i e
Chief Environmental Qfficer (circle-2)
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U.P. Pollution Control Board

Dated : 20/05/2018

. CONDITIONS OF CONSENT
i
1. This consent is valid only for the approved production capacity of Silica sand mining- 60000
Ton/year..
2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
Air Pollution Source Details
S.No Air Polution | Type¢ of Fucl Stack No. Parameters Height
Source b4
1 Dust Emission - - Particulate |For controlling
during manual Matter dust, water
mining, sprinkler
transportation systemn &
and green belt:
N loading/unloa
[/ ding of silica
o™ sand.
2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard -
1 Quantity of Emission | Ambient Air Quality
Standard- PM10- 100
microgram/m3,
ol PM2.5-60
. microgram/m3, SO2-
80 microgram/m3,
NO2-80 .
microgram/m3
3.  Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .
4.  The equipment for air pollution control system and monitoring ,as proposed by.the industry and
approved by the Board should be installed in their premises itself .
£ 5. The modification or installation in the existing pollution control equipments should be done only by
" prior approval of Board .

6.  The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

7. Unitshould do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

8. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

/



22

7

1358

41

1. This consent is valid for 60000 Ton/Year silica sand mining. )

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide Ictter dated 08-07-2014 and submit its
compliance report to UPPCB. .

3. Mining unit shall make water sprinkling arrangement through tankers for dust suppression at
different sources of dust emissions during mining, transportation, loading/unloading of silica sand.
4. Mining unit shall make proper arrangement for Ambient air monitoring in mining arca. Ambient
air quality monitoring report shall be submitted on quarterly basis to the Board.

5. All trucks, tractors ete used for transportation purpose of silica sand shall be covered by canvas

sheet to prevent dust emission. . o
6. Water shall be sprayed after loading activity (if sand collected could be dry condition) in

transportation of silica sand. .
7. The dust suppression measures like water spraying shall be done on the haul roads and working

arcas regularly for effective dust supprcs'sion.
8. Mining unit shall comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.

9. Solid waste shall be disposed in such manner, so that no water, air and soil pollution takes place.
10. Mining unit develop green belt with the consultation of Forest department. '

11. Mining unit shall comply with the relevant provisions of Environmental Laws.

12. Mining unit shall abide by directions given by Hon'ble Court, Central Pollution Control Board
and UPPCB for protection of safe guard of environment from time to time

13. Mining unit shall comply with the provisions of Environment (Protection) Act 1986.

14. In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will
be automatically suspended during the closure period, and will be automatically reinstated with
specific conditions as per CPCB revocation orders.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
“Digitally signed by TANZAR ULLAH KHAN

TANZAR ULLAH KHAN Dite: 2018.05.20 10:05:53 +05'30°
Chief Envirofimental Officer (circle-2)

/[TRUE COPY/
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CONSENT To OPRATE

U.P. Pollution Control Board

CONSENT ORDER

Ref No. - ‘ _ Dated : 29/03/2020
86884/UPPCB/Allahabad(UPPCBRO)/CTO/ait/ALLAHABAD/2020 '

To,
Shri SMT NIRMAL RANI CHAWLA
M/s SMT NIRMAL RANI CHAWLA (SILICA SAND MINING)
BANKIPUR, CHHATAHARA, GI_J{{ETHA, BARA, PRAYAGRAJ
ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SMT NIRMAL RANI CHAWLA (SILICA SAND MINING)

Reference Application No. 7514793 Dated : 29/03/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SMT NIRMAL RANI CHAWLA (SILICA SAND MINING). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

This consent is valid for the period from 01/01/2020 to 31/12/2022 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Controi Board
reserves its right and powers to reconsider/amend any or all conditions urfder section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. e

This consent is being issued with the permission of competent authority .

o

w

For and onclfukhall'ol' U.P. Pollution Control Board

Pramo umar Digitally signed by Pramod
Kumar Agarwal

Agarwe&mef Envircam@itPOMer {EFas)

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO

conditions on quarterly basis.
Pramod Kumar Digially signed by Prainad Kumar Agarwol

Date: 202004 02 15:00.14 #0530

/\garW@Lier Envirormental Officer (circle-2)
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U.P. Pollution Control Board

Dated : 29/03/2020
C‘ONDXTIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-60000 Ton/Year.
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details. +
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Paramcters Height
Source
1 Dust emission - Particulate |For controlling
during manual Matter dust, water
mining, sprinkling
transportation system and
and Green Belt.
loading/unloa
ding of Silica
Sand.

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter . Standard

1 Quantity of Emission Ambiem Air Standard
“as per E(P) Act 1986.
Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CClor
otherwise mandatory .
The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .
The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .
The operation of air pollution gontrol system z}nd maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .
Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .
The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1. This consent is valid for production of Silica Sand-60000 Ton/Year by opencast and manual
mining in 48.80 hectare leased area at village-BANKIPUR, CHHATAHARA, GURETHA, Tehsil-
BARA, District-PRAYAGRAL.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter No.
715/Parya/SEAC/654/2011/TA(M) dated 08-07-2014 and submit its compliance report to UPPCB.
3. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.
4. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.
5. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.
6. All trucks, tractors used in transportation of silica sand shall be covered by canvas sheet to prevent
dust emission.
7. Water will be sprayed after loading activity (if sand collected could be dry condition) )
8. The dust suppression measures like water spraying will be done on the haul roads and working
areas.
9. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016. . .
110. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes
place. )
11. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
12. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
13. Consent fees if revised, shall be payable by industry from the date of its applicability.
14. Industry shall comply with the relevant provisions of Environmental Laws. . )
15. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.
i
Issued with the permission of competent authority . Pe

: of ion Control Board .
For and on behalf of U.I’D.igghlyusitéggd by Pramod Kuraar

Pramod Kumar Agarwal Agarwal I
Chief Envilini0a OIfilrqeircie-2)
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U.P. Pollution Control Board \ 0
\ & (v O

o

g/ (,,}.r-l s

Dafed : 02/04/2020

\ CONSENT ORDER

Ref No. - .
.\'GSSS/l]l’l’CB/All:\h:\hml(Ul’l’CBRO)7CTO/watc

1/ ALLAHABAD/2020 :
l'o,

Shri SMT NIRMAL RANI CHAWLA

M/s SMT NIRMAL RANI CHAWLA (SILICA SAND MINING)
BANKIPUR, CHHATAHARA, GURETHA, BARA, PRAYAGRAJ
ALLAHABAD '

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SMT NIRMAL RANI CHAWLA (SILICA
SAND MINING) '

Reference Application No :7514847 Dated :02/04/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SMT NIRMAL RANI
CHAWLA (SILICA SAND MINING) is hereby authorized by the board for discharge of their
industrial cffluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to gencral and spccial conditions mentioned in the
annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2020 to 31/12/2022 . °}

In spite of the conditions and provisions mentioned in this consent order U,P'Pollutiop Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

(SN V]

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by Pramod
PramOd Kumar Kumar Agarwal

Agarv@li.r Envirorm &G O F ()

Iinclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO
conditions on quarterly basis. Pramod Kumar Digltally signed by Pramod

Kumar Agarwal

AGaWalr EnyironmeRiIOIHEG ERIE3S
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- U.P. POLLUTION CONTROL BOARD, LUCKNOW

.
N

Annexure to Consent issued to M/s.SMT NIRMAL RANI CHAWLA (SILICA SAND MINING) vide

Consent Order No. 7514847/ Water ¢ Dated : 02/04/2020°

4(a)

4(b).

h

6.

CONDITIONS OF CONSENT .

This consent is valid only for the approved production capacity of Silica Sand-60000 Ton/Year.
The quantity of maximum daily cffluent discharge should not be more than the following :

l Effluent Discharge Details

S.No Kind of Effu_i;ml Maximum daily Treatment fncili!y and
) discharge, KL/day discharge point

\ 1 Domestic 1.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of cffluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
eftluent. 1t should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated cffluent .

Domestic Effulant
S.No | Parameter ] Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . 4

Industrial Effulant -
S.No I Parameter I Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specilic Conditions:
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_1. This consent is valid for production of Silica Sand-60000 Ton/Year by opencast and manual
‘nining in 48.86 hectare leased arca at village-BANKIPUR, CHHATAHARA, GURETHA, Tehsil-
BARA, District-PRAYAGRAJ.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter No.

715/Parya/SEAC/654/201 1/TA(M) dated 08-07-2014 and submit its compliance report to UPPCB.
3. Unit shall not withdrawal grotund water for any industrial activity without obtaining necessary
permission from CGWA. ‘

4. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.

5. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

6. The domestic cffluent shall be treated through septic tank/soak pit. Industry shall maintain ZLD.
7. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and sheill submit details of Hazardous waste disposal in Form-10.
8. Washing process of minerals shall not be permitted.

9. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com. .

10. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

I1. Consent fees if revised, shall be payable by industry from the date of its applicability.

12. Industry shall comply with the relevant provisions of Environmental Laws.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued carlier will
remain suspended during the closure period and afler ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Issued with the permission of competent authority .

ion Control Board .
Pramad

Cor and op hehalf of U.P; P’O”l‘l
r Oigitally signed by

ramo uma

#*Kumar Agarwal

Agarwal - chief EnviroRaeRtal OMdes(eirdsss)

[TRUE COPY/
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
s

i7l68l/UI’PCB/f\"ﬂhill)ﬂ(l(Ul’l'CBR())/CTO/I)OIII/I'R}\YAGR/\J/ZUZZ "Date: 15/01/2023
To,
M/s
SMT NIRMAL RANI CHAWLA (SILICA SAND MINING)

BANKIPUR, CHHATAHARA, GURETHA, BARA, PRAYAGRAJ L Application Id-
o 18883104

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SMT NIRMAL RANI CHAWLA (SILICA SAND MINING) located at
BANKIPUR, CHHATAHARA, GURETHA, BARA, PRAYAGRAJ. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

. This CCA SMT NIRMAL RANI CHAWLA (SILICA SAND MINING) granted for the period from
01/01/2023 to 31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit T
No e -
1 Silica Sand 60000 ~ Metric Tonnes/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :~The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

/ L S.No. , Parameter l Standard J
(iv) Sewage Treatment and DlSpOS'lI - The applicant shall provide comprehensive STP as is required with

referenge to influent quantity !and quality.In case ofstopp‘u,co! functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters . |Stnndnrds

3. Conditions under Air (Prevention nn(f Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fucl and install a comprehensive control system con'sisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

.3

S No. Air Type of fuel| Stack no Control - Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati : emission.
on and
loading/unl
oading of
Silica Sand.

Emmission Quality Standards

£
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(i1) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq :

Day |Night| Day |Night[ Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

. 75 70 65 55 55 45 50 40
4. Esscntia{ documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1) Qhartcrly compliance rep[xrt of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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I, [his consent is valid for production capacity Silica Sand- 60000 Ton/Ycar, by opencast and manual
mining in 43.86 hectare leased arca at Village-BANKIPUR, CHHATAHARA, GURETHA, TehsilBARA,
District-PRAYAGRAI.
2. Mining unit shall comply with the conditions of Environmental Clearance issucd by State Level
Environment Impact Assessment Autfmuty (SEIAA) vide letter no. 715/Parya/SEAC/654/201 1/TA(M)
dated 08-07-2014 and submit its compliance report to UPPCB.

3. 1f the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultancously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration. .

S. Unit shall develop and maintain green belt as er the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Silica Sand.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards préscribcd under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11 All trucks, tractors used in transportation of Silica Sand shall be covered by canvas sheet to prevent dust
¢mission.

12. Water will be sprayed after loading activity (if Silica Sand collected could be dry condition)

| .\ The dust suppression measures like water spraying will be done on the haul roads and working areas.

4. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19.If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDRA ZE:\‘H\ signed by RAJENDRA
SINGH

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly Basis.

talty signed by RAJENDRA

RAJENDRA SINGH SN

Date: 202301151935

05'50

i f R Chicel Environmental Ofticer (cirele-2)
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0."Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results'in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change;, Uttar Pradesh. You are dirccted to develop Miyawaki Forest as
per the SOP available at URL:-http://wwsw.upeep.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. 11 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection cértificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the;Board, legal action
shall be initiated against the applicant. pe

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

0. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

I'he industry shall provide Inspection Book at the time of inspection to the Board's officials.

. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

V. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. .

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shail be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. ,

I'l- The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cte. or any change in effluent discharge
point or emissipn point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be nc‘cessmy. / .

Specific Conditions:-

[TRUE COPY/
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ANNEXURE, R-12

i ~_ TaxlInvoice i

Narain Das Harsh Gupta Invoice No. Dated ]
173/153 K.L. Kydganj 143 8-Sep-22 S
Prayagraj Delivery Note \ModelTerms of Payment
GSTIN/UIN: 09AATFN1254E1Z24 C—_—
'State Name : Uttar Pradesh, Code : 09 -Reference No. & Date. Other References

\ Consignee (Ship to) Bh\)er‘s Order No. Dated

New Triveni Minerals i |
! 11-Church Lane, | Dispatch Doc No. | Delivery Note Dale |
| Allahabad L ' l
| GSTINIUIN - 09AEHPC4528E1ZR |Dispalched through | Destination :
|State Name _: Uttar Pradesh, Code : 09 | f

| Buyer (Bill to) Terms of Delivery |

'New Triveni Minerals
11-Church Lane, | )

Allahabad
GSTIN/UIN . 09AEHPC4528E1ZR
| State Name . Uttar Pradesh, Code : 09 |
'8l Description of Goods HSN/SAC Quantity Rate per | Amount |
i""b: R !
1| Gum Boot 8401 30.00PCS | 135.00 [PCS 4,050.00
|2 Hand Gloves 4015 48.00 PCS 60.00 (PCS 2,880.00 |
'3 ‘Reflactive Jacket 16114 50.00 PCS 60.00 |PCS | 3,000.00 |
4 Helmet 6506 50.00 PCS 65.00 !Pcs' 3,250.00 ,‘
|8 Dust Mask 6307 100.00 PCS 6.00 |PCS 600.00 |
L 13.780.00 |
| |
|| Output CGST @2.5% 250 |% 173.25 |
. Outpyt SGST @2.5% | ! 250 1% 173.25 |
i OUTPUTCGST@Q% i ! 9% 616.50 ;
1 OUTPUT SGST @9% | \ 9% : 616.50 |
|| | | [
| | /
! | an
\ f /
|
[ / | !
|
|
yd |
|| — ' ‘
[ | !
I i |
| | !
\ | |
] " |
| - | |
¥ | |
I 4 [ |
| 1 I [
! e
o continued to page number 2|
7777 This is a Computer Generated Invoice B
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Narain Das Harsh Gupta
173/153 K.L. Kydganj
Prayagraj
‘ GSTIN/UIN: 09AATFN1254E1Z4
| State Name : Ultar Pradesh, Code : 09

- |Reference No. & Date.

63

—— —laxInvoice(Page 2)

Invoice No.
143
Delivery Note
| 1

Dated
8-Sep-22

Other References

[ Mode/Terms oﬁaymiey -

esh, Code : 08
Consignee (Ship to) —
New Triveni Minerals Buyer's Order No. Dated o
| 11-Church Lane, _— -
| Allahabad l Dispatch Doc No. Delivery Note Date
|
| GSTIN/UIN : 09AEHPC4528E1ZR "Dispatehed throuat . ——
|State Name  : Uttar Pradesh, Code : 09 o raeediough [Destinalion
B i T R _
| uyer (Bill to) Terms of Delivery
1 New Triveni Minerals
11-Church Lane,
Allahabad
GSTIN/UIN : 09AEHPC4528E1ZR
| State Name . Uttar Pradesh, Code : 09 |
18l Description of Goods ‘ HSN/SAC ! Quantity | Rate “per ! Amount
.IEL | | : | ; -
! .
} Round Off ' ! 0.50
’ [
|
| { | |
| |
1 | !
| ] i Total | [278.00PCS | 2 15,350,00_“
Amount Chargeable (in words) 7 E.&OE |
INR Fifteen Thousand Thrée Hundred Sixty Only [
! HSN/SAC Taxable ]V_Cenlral Tax I ~State Tax [ Total ‘
“ Value | Rate Amount ] Rate J Amount | Tax Amount }
;6401 4,050.00 | 2.50% 101.25| 2.50% 101.25 | 202.50 |
14015 2,880.00: 2.50% 72.00| 2.50% 72.00 1 144.00 i
(6114 3,000.00 9% 270.00 9% 270.00 | 540.00 |
6506 3.250.00 9% 292.50 9% | 292.50 585.00
16307 B 60000/ 9% sa00| 9% 54.00 | 108.00 |
| Total|  13,780.00 | 789.75 ) | 789.75 | 1,579.50

| Tax Amount (in words) :

Declaration
| We declare that this invoice shows the actual price of
the goods described and that all particulars are true

Land correct.

SWIFT Code-
[ ¥

INR One Thousand Five Hundred Seventy Nine and Fifty paise Only

Company's Bank Details
Alc Holder's Name : Narain Das Harsh Gupta

Bank Name : Bank of Baroda
Alc No. - 13520200000740
Branch & IFS Code : Kydganj & BARBOKYDGAN

for Narain Das Harsh Gu;t'ami

Authorised Signatory

This is a Computer Generated Invoice N

/TRUE COPY/
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ANNEXURE, R-13

BUPUPLWAOIRTIne. in/apps/ APPHLAUUTIE UL UL u

.~ gER GROUND WATER DEPARTMENT

A ) K .
{\gfg“{a % {Naman.i Gange & Rural Water Supply Department)
A&ﬂ ‘,‘37 Ministry of Jal Shakti
o Government of Uttar Pradesh i !
Form 8 (C) /

¢ [See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC021867
VALID FROM 08/06/2022 TO 07/06/2027
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

N

Registration No.: 202204000263

Name of the Owner NIRMAL RANI CHAWLA
Designation PROPRIETOR (?ompany Name NEW TRIVENI
ug Gt MINERALS
Company Address LAKHANPUR, BARA, PRAYAGRAJ Authorization Letter Download
ST ST i iteR v e
Address of the Applicant LAKHANPUR, BARA, PRAYAGRAJA Application Form Berial  PGRJ0422NIN0045
No.
Date of Submission 10/04/2022 Specimen Signature J
|
l.ocation Particulars I
District Prayagraj Block SHANKARGARH ;
|
Plot No./Khasra No. LAKHANPUR, BARA, PRAYAGRAJ Municipality/Corporation  No
vvard No./Holding No. NA
Particular of the Existing Well and Pumping Device |
. |
Date of 01/12/2019 J
Construction/Sinking of t
the Well
Type of Well Tube Well/Boring Depth of the Well (In 70.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible *H.P. of the Pump 5.00
Operational Device Diesel Engine oo Rate of Withdrawal 2.00
(m®nhr.)
Date of Energization (In Case of Electric Pump) N/A
Maximum Allowable Rate  2.00 Maximum Allowable 12.00

of Withdrawal (m3hr.); Running Hours Per Day:
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Imp-//upgwdunIinc.in/upps/AppIicminnForm/DownIondI(ch:n;

Waximum Adlowable 8400 Recharge Required 4200.00

Annual Extraction of LY

Ground Water: * |
i !
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<irefox Inlp://n|pgwdonlinc.in/apps/ApplicalionForm/DownloadchCeniﬁ

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
. gréund water at a rate not exceeding that as shown at SI. (3)), for Running Hours per day as shown at Sl. (3k), and for maximum
allowalsle annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated
cverleaf. '

« Holder of this NOC is hereby directed to as?uro annual recharge of 4200.00 cubic meter, as s;pecified under the applicaﬁén form
within the given time period.

GENERAL CONDITIONS: /

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC. b

In case of any change of ownership of the proposed well, frésh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumpifig device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization )

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has peen extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rats from
water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasens, if

s
the situation so demands
« In case of any change of ownership of the existing well, fresh i ion has to be ob
« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration '
« In case, any of the particulars | information furnished by the applicantin his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.
« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity. £
« Construction of piezometers and installation of digital water level recorders with telemetry shall be mapdatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis
Pjezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation
of piezometers are as follows: . :
~—— © o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well throughwhich ground water

is being withdrawn. The diameter of the piezometer should be about 4" to 6".
© The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:
Monitiring Mechanism

S.No  Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2 .
o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal. o

o For measurement of water level sounder or automatic water level récorder (AWLRY)! Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezomeler should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should
be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and

QMAARAA SA A L

1 nfd
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Firefox http://upgwdonline.in/apps/ApplicationForm/Downloac® 25Cartifi.

s

Jor its validation.
° The ground water quality has to be monitored twice in a year during pre-monsoon (MayIJune) and post-monsoon

(Qctpber/November) periods. Quality may be-got analyzed from NABL approved lab. Besides, one sample (11t capuar/ bottle) to
| . the concerned Director, Ground Water Departmont, Uttar Pradesh, for chemical analyms
’ o A Permanent display board should be installed. at pxczometerlTube wells site for providing the location, piezometer/ tube well
| number, depth and zone tapped of piezometer/tube weil for standard referencing and |der)(1f cation. /

| o Any other site specific requirement regarding: uafaty and’access for measurement may be taken care of.

. Any other condition(s) that may be imposed by the concuned ‘Authority.

i

ln case, any of the particulars | ir ion furnished by lhe pplicant in his lication for i of this pefmit is fouﬁd to be incorrect
dunng verification at any subsequent stage, lhls permitis Ilable for cancellation. % .
. SlPEClFIC CONDITIONS: i
« (A) For Industrial User: No Objection Certificate for‘groun‘d water extraction by industries shall be granted subject to the following specific

conditions:

. |)1No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

. u) All industries shall be required to adopt Iatest wa(er efficient technologies so as to reduce dependence on ground water vesources.

. uo All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit tfirough Confederation
of Indian Industries (ClI)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

. rv) Construction of observation well(s) (p )(s) within the premises and ir ion of appropriate water level monitoring

riechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? /day~—

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

. ) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, p ticides/ i ticides, fertilizers, slaugh
house explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

. vr) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

. vp) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Ghemical/ Petrochemical, Coal
washenes. other hazardous units etc. (as per CPCB list) need to undertake necessary well head protecﬂon measures to ensure
prevenhon of ground water pollution. #

.

. (?) Infrastructural User: The No Objection Certificate forground water abstraction will be granted subject to the following specific
cpnditions:

. 1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
d|scharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
rélcu[ds and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Ti t Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20

bt n13 Iday. The water from STP shall be utilized for toilet flushing, car washing, gardening etc ) —,

Datd :23/08/2022
i
PIac‘F:Prayagraj

This certificate is electronically generated and does not require digital signature

/[TRUE COPY/
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. / NCT OF DELHI COURT FEE o
DLCT1210519J2347L

12-0C7-2023
IN TTHE NATIONAL GREEN TRIBUNAL, w”wmm
PRINCIPAL BENCI], NEW DELUI L

ORIGINAL APPLICATION NO..203.. OF 202§ "

VAKALATNAMA

IN THEMATTER OF &

Dewrgar Khathe ...Applicant
Versus .
Union & cha ¢ @ a3
...Respondents
KNOW ALL to whom these present shall cme that I/We NI I«M.Q &W' LO *_the

above named do hereby appoint

+ Mercinafter called the advocate’s) to be tylour Advocate in the above noted
onse and authorize him - Ta act, appear and plead in the above-noted case in this Court or in any othet Court
i which the same may be tried or heard and also in Ure appellate Court including High Court subject 10
payment of fees separately for cach Court by me’ us. To sign, file verify and present pleadings, appeals cross
objections or petitions for execution review, revision, withdrawal, compromise or other petitions or affidavits
or other documents as may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party. To withdraw or
compromise tie said case or submit to arbitration any differarces or disputes that may arise touching of in any
manner relating to the said case, To take execution proceedings. The deposit, draw and receive money,
cheques, cash and grant receipts thereof and to do all other acis and things which may be accessary to be done
for the progress and in the cowse of the proseeution of the said case. To appoint and instruct any other Legal
Practiioner, autherizing him 1o exercise the power and authority herchy conferred upon the Advocate
whenever he may think it to do 5o and to sign the Power of Attorney on our behalf. And 1/'We the undersigned
(o hereby agree to tatify and confirm il acts done by the Advocate or his substitute in the marter as my/our
own acts, as if done by mefus to all intenss und purposes. And U'We undertake that 17 we or my /our duly
authorized agent would appear in the Court on all hearings and will infonn the Advocates for appearance when
the ease is called. And I/we undersigned do tiereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The sdjoununent costs whenever ordered by the Court shall be of the Advocaie
which he shall reezive and retain nmsell,

2
Dated this 1} dayor Jan: 2022

Accepted, ideniified and satishied about the due execution of the Vakelatnama

31\"’6 Niymal chawls

o)W
Advocate Applicant/ Respondent

Memo Of Appearance

To
The Repistrar
Nationa) Green Tribunal
New Delhi
Sir,

Please enter my appearance for the above hamed
PclilioncrslPlaimiff(s)-’/\ppcli;m!(s)!l(cslmmlcnl(.\)!Dc!'cnd:ml(.\‘L’Cuvculor(s) Intervenersy i the
wbove mentioned Petition’ Appeal/Suit/Reference.

Thanking you, W Yours $
Cours Sincercly,
Dued: \@r o) 24 Moy esy uwaR

Advacate

790, Sudersh ;
L.p EX'\Vﬂ:‘rpﬁ_bd
Peibaramt . pesy:
Mot agpo 424215
- MKCAUHANIAWYER @YvAugn ¢




